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No. 8011  Legislative Branch-I 
 

Supply of Budget sets in respect of Union Territory of Jammu and Kashmir 
 

 Members are informed that sets of Budget papers for 2024-25 alongwith the Supplementary 
Demands for Grants for 2023-24 in respect of Union Territory of Jammu and Kashmir will be 
circulated through Member’s Portal after their presentation on 5 February, 2024.  
 
 Members are also informed that hard copies of Budget speech will be made available through 
Publications Counter.   
 
 Members are requested to obtain hard copies of Budget speech through Publications Counter 
after their presentation. 

---------- 
 
 

No. 8012  Committee Branch-I 
 

Election of One Member of Lok Sabha to the 
All India Institute of Medical Sciences (AIIMS), Bhopal 

 
In pursuance of motion moved in and adopted by the House on  

02 February, 2024 for election of 01 member of Lok Sabha to the All India Institute of Medical 
Sciences (AIIMS), Bhopal, the programme of election is notified as given below:-  

 
No. of member to be elected 
 

   : One 
 

Last date for nomination    : Monday, 05 February, 2024 
(up to 1600 hours)  
 

Last date for withdrawal    : Tuesday, 06 February, 2024 
(up to 1600 hours) 
 

Date, time and venue of 
Election (if necessary) 

   : Thursday, 08 February, 2024 
(from 1100 hours to 1600 hours in 
Committee Room No. 62, Samvidhan 
Sadan) 
 

Counting of votes 
(if necessary) 

   : Counting may be done on same day after 
conclusion of voting 
 

 
2. As per the ‘Nomination Paper’ given in the ‘Regulations for holding of elections to the 
Government Bodies by means of single transferable vote’, a member cannot propose her/his own 
nomination to a Government Body.  A member who desires to propose nomination of other member to 
a Government body is requested to give notice of nomination in the prescribed ‘Nomination Paper’.  
Similarly, a member who desires to withdraw her/his candidature from the election is also requested to 
give notice of withdrawal under her/his signature by filling Para 1 of the prescribed ‘Withdrawal 




